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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, HYDERABAD HENCH

AT HYDERABAD.

C.A.N0.657/99.

Date of decision: 6-5-1999,

Between:

Rentala Markandeya Kumar. .o Applicant.

And

-1, The Chairman, Railway Board.

Rail Bhavan, New Delhi.

2. The General Manager, South Central
Rallway, Rail Nilayam, Secunderabad.

3. The Chief Personnel Officer, South
_Central Railway, Rail Nilayam,
Secunderabad.

4, The Statistics & Analysis OCfficer,
South Central Railw,y, Secunderabad.

Respondents.

COUNSEL FOR THE APPLICANT: Miss. T.Bala Jaya Sree.
Ciursel for the Respondents: Sri N.R.Devaraj.
CORAM :

Hon'ble Sri H.Rajendra Pras.d, Member (A)

Hon'ble Sri B.S.Jai Par meshwar, Member (J)

N



0.A.N0.657/1999.

(by Hon'ble Sri H.Rajendra Prasad, Member(a)

Hegrd Miss. Bala Jaya Sree and Sri N.R.Devaraj

for the Applicant and the Respondents respectively.

The facts of this case are identicil to the
facts, averments and pleadings in the other c,ses
_which regulted the cancellastion of appointment of
80 candidates selected by the Railway Recruitment

Board, Bangalore.

The facts, averments and the pleasdings are
similar to the other O.As., which ware disposed of
earlier, Tt The only difference in this case is
that the applicant has not so far been issued with

any show cjuse notice.

In view of what has already been decided in
the identical csses, it is directed that the services
of the ApPaicant shall not be terminated or cancelled
without a proper/prior notice. If a notice is duly
iscued to the applicant, the directions contained in
0.A.661/91 disposed of on 29.4.1999 shall k= scrupulously
be folibwed in the present case as well. The directions

contained in C.A.661/91 gre extracted hereunder:

“The applicant, if so advised, may submit a detailed
representation to the impugned show cguse notice
dated 21.4.199within the stipulated time. 18x
gsuch a representation is received from the
applicant within the stipulated time the same
should be disposed of in accordgnce with the
rules. If it is decided to terminate the
services of the applica.nt after the perusal of



the representation of the applicant such an orde€r
shall come into force only after 20 days of the

receipt of the order by the applicant"

With the above directions, the O.A., 35S disposed of.

No costs.
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